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(b) Two trains on 9th March, 1867 
were held up. On 10th March, how- 
■ever, hold up lasted lor 2 hours 37 
minutes resulting in cancellation of 
22 trains, termination short of desti
nations of 4 trains and detention to 9 
trains. Hold up was due to demons
trations and squatting by passengers' 
of SL 233 demanding to push their 
train ahead or SJ 45 which is sche
duled to run earlier than SC 233.

(c) Yes.
<d) No.
(e) No.
(f) Does not arise.
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M/s- India Electric Works Ltd., 
Calcutta

853. Start Indrajit GupU: Will the
Minister o f Industrial Development 
mrtA Company Affairs be pleased to 
state:

(a) whether the Committee set up 
to investigate into the affairs of M|s 
tndia Electric Works, Ltd. Calcutta 
has since submitted its report;

(b) if so, the findings and recom
mendations thereof; and

(c) Government’s reaction in the 
matter?

The Minister of Industrial Develop
ment and Company Affairs (Shri F. A. 
Ahmed): (a) to (c). The Technical
Committee’s report has been received 
and it is under active consideration 
of the Government.

Issue of Import Licences
854. Shri Baburao Patel: Wil1 the 

Minister of Commerce be pleased to 
state:

(a) whether, in view of the strong 
criticism against the system of issuing 
import licences, Government have 
initiated a new system of issuing im
port licences; and

(b) if so, the main features there
of?

The Minister of Commerce (Shri 
Dinesh Singh): (a) and (b). The
procedure for the issue of import 
licences has been simplified and 
streamlined. The following are the 
mein features of the new procedure:

(i) Duplication of effort between 
the sponsoring and the licens
ing authorities has been eli
minated.

(ii) In the case of small-scale 
actual users, a general clear
ance from indigenous angle 
is obtained from the techni
cal authorities for the import 
of raw materials and compo
nents, instead of obtaining 
specific clearance on each in
dividual application.

(iii) Import licences are issued to 
actual users on annual basis 
and a mid-year endorsement 
for half the value has been 
discontinued.

(iv) Levels of heirarchy have been 
reduced and time-limits have 
been prescribed tor disposal 
of applications.

(v) Counter* have been set up in 
the major licensing office* for 
expeditious' disposal o? appli




